
Press note 

Brief note on  Food Safety and Standards (Food Safety Auditing) Regulations, 2018 

 

            Inspecting and auditing food businesses is a humongous task, hence in order to 

cultivate and foster the growth of compliance culture FSSAI is enabling compliance 

through Auditing Agencies. While emphasising on self-compliance by the food 

businesses, to address the need to monitor such compliance, FSSAI is envisaging 

introducing Audit of the food companies by FSSAI Recognised Auditing Agencies. 

 

          This Food Safety and Standards (Food Safety Auditing) Regulations, 2018 includes 

the Procedure for recognition of Auditing Agencies, Procedure for Renewal/ 

Cancellation/Suspension of recognition, Terms and conditions of recognition, auditing 

procedure, Duties of auditors, Audit reporting and audit monitoring system. 

 

         Selected Food Categories on the basis of their risk classification will be subject to 

mandatory food safety Auditing. Food Businesses falling under such category would be 

required to get their businesses timely audited by recognised Auditing Agencies on their 

own. Food businesses which are not subject to mandatory  auditing can also voluntarily 

opt for  Auditing of their businesses.  

 

          Food Businesses having satisfactory audits may be subjected to less frequent 

inspection by Central or State licensing authorities. Hence, Third party Audits will 

reduce the burden on the regulatory inspection conducted by Central or State Licensing 

Authorities and also encourage the efficient self-compliance by the food businesses 

           These regulations will come into force on the date of their publication in the 

gazette of India. 
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नई �द� ली, 28 अग�त, 2018 

  

    

  फा सं टी पी ए/01/रेग/ऍफ़ एस एस ए आई

फा सं टी पी ए/01/रेग/ऍफ़ एस एस ए आईफा सं टी पी ए/01/रेग/ऍफ़ एस एस ए आई

फा सं टी पी ए/01/रेग/ऍफ़ एस एस ए आई-

--

-2017.

2017.2017.

2017.—

——

—जब�क, खा	 सुर�ा और मानक अिधिनयम, 2006 (2006 

के 34) क� धारा 16 क� उपधारा (2) के खंड (ग) के साथ प!ठत  धारा 44 के $ारा �द% शि' का �योग करते )ए �ा+प 

खा	 सुर�ा  और मानक (खा	 सुर�ा  संपरी�ण) िविनयम, 2017 उ'  अिधिनयम क� धारा 92 क� उपधारा (1) के अधीन 

अपेि�त भारतीय खा	 सुर�ा और मानक �ािधकरण क� अिधसूचना सं1यांक फा. सं. टीपीए / 01 / आरईजी / 

एफएसएसएआई-2017 तारीख 12 अ2टूबर, 2017 $ारा भारत के राजप5, असाधारण, भाग III, धारा 4 म6 , उन 7ि'य8 

से आपि%य8 और सुझाव8 को आमंि5त करने के िलए, िजनक� इससे �भािवत होने क� संभावना ह,ै उस तारीख से िजसको उ' 

अिधसूचना के अंत?व@ राजप5 क� �ित जनता को  उपलAध करा दी गई थी, तीस �दन8 क� अविध समाB होने से पहल,े 

�कािशत �कया गया था;  

   और  उ2 त राजप5 क� �ितयाँ जनता को 18 अ2टूबर, 2017 को उपलA ध करा दी  गई थH;  

   और उ2 त �ा+प िविनयम के  सIबJध म6 जनता से  �ाK त आ�ेप8 और सुझाव8 पर भारतीय खा	 सुर�ा और मानक 

�ािधकरण $ारा िवचार कर िलया गया ह;ै  

  अतः,अब खा	 सुर�ा और मानक �ािधकरण ,  उ2 त अिधिनयम क�  धारा 16 क� उपधारा (2) के खंड (ग) के  साथ प!ठत 

धारा 44 क� शि'य8 का �योग करते )ए ,िनI निलिखत िविनयम बनाता ह,ै अथाNत् :-  
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िव

िविव

िविन

िनिन

िनयम

यमयम

यम 

  

 

1. संि�K त नाम और �ारंभ.— (1) इन िवनयम8 का संि�K त नाम खा	 सुर�ा  और मानक (खा	 सुर�ा  संपरी�ण) 

िविनयम, 2018 ह।ै 

(2) ये  राजप5 म6 उनके �काशन क� तारीख को �वृत ह8गे । 

भाग-I 

साधारण 

2.  प!रभाषाएं - (1) इन िविनयम8 म6, जब तक �क संदभN से अJयथा अपेि�त न हो,- 

क) “अिधिनयम” से  भारतीय खा	 सुर�ा  और मानक अिधिनयम, 2006 (2006 का 34) अिभ�ेत ह;ै 

ख) "�Tयायन " – का अथN ह ै �क िविश@ अनु+पता  िनधाNरण कायN को िनUपा�दत करने के िलए इसक� �मता के 

औपचा!रक �दशNन को �वािहत करने वाले अनु+पता  िनधाNरण िनकाय से सIबंिधत  तीसरे प� के �माणन से ह;ै 

ग) "�Tयायन  िनकाय" – का अथN ह ै�क एक �ािधकरण ह ैजो �माणन करता ह;ै 

घ) " संपरी�ा !रपोटN" या “खा	 सुर�ा संपरी�ा !रपोटN” से  संपरी�ा के  अवलोकन, िनUकषN और  िनUकषN के िलिखत 

अिभलेख से अिभ�ेत ह;ै 

ङ) "संपरी�ण अिभकरण " – से इन िविनयम8 के अनुसरण म6 खा	 सुर�ा संपरी�ा उपVम  के िलए खा	 �ािधकरण 

$ारा माJयता �ाB संपरी�ण अिभकरण  से  अिभ�ेत ह;ै  

च) �ा+प से इन िविनयम8 से संलW �ा+प से अिभ�ेत ह।ै   

(2) िजन शA द8 और पद8 के, जो इसमे �यु' ह ैऔर  इन िविनयम8 म6 प!रभािष त नहH  ह,ै परJ तु अिधिनयम म6 प!रभािष त 

ह ै वही अथN होगा जो  �क अिधिनयम म6 ह।ै  

भाग-II 
  

 

संपरी�ण अिभकरण क� माJयता    

3. संपरी�ण अिभकरण क� माJयता के िलए मानदंड. - (1) खा	 �ािधकरण खा	 सुर�ा क� संपरी�ा परी�ा करने के उXेYय 

से, संपरी�ण अिभकरण को माJयता �दान कर सकता ह ैजो िनZिलिखत मानदंड8 के अनु+प हो, अथाNत्: - 

(क) यह तTसमय �वृत िविध  के अनुसार �थािपत या पंजीकृत हो; 

(ख) संपरी�ण अिभकरण  के पास खा	 �ािधकरण $ारा अपेि�त िविन]दU ट  खा	 �वग^  के िलए नेशनल एVडीएसन 

बोडN ऑफ़ सaट�फकेशान बॉडीज से िविधमाJय �बंधन �णाली �माणीकरण के िलए आईएसओ/आईसी 17020 या 

आईएसओ/आईइसी 17021 या आईएसओ/टीएस 22003 वैध �Tयायन  होनी चािहए: 

      परJतु,  खा	 �ािधकरण �कसी भी संपरी�ण अिभकरण पर िवचार कर सकेगा जो �कसी अJय �Tयायन िनकाय 

$ारा �Tयाियत हो, जो अंतराNiीय �Tयायन फोरम का सद�य हो  और �बंधन �णाली के �माण प5 के  िलए  अंतराNiीय 

�Tयायन फोरम के ब)प�ीय �Tयायन  7व�था का ह� ता�रकताN हो परJतु इस शतN के अधीन ह ै�क वह  नेशनल एVडीएसन 

बोडN ऑफ़ सaट�फकेशान बॉडीज के �Tयायन के िलए आवेदन कर6गे। इस तरह क� एज6सी को तब तक अ�थायी +प से माJयता 

दी जा सकती ह ैजब तक �क यह माJयता �ाB नहH हो जाता ह।ै  

     परJतु यह और  �क  संपरी�ण अिभकरण जो �माणन िनकाय8 के िलए नेशनल एVडीएसन बोडN ऑफ़ 

सaट�फकेशान बॉडीज से �Tयायन के िलए आवेदन कर चुक� ह,ै भी माJयता के िलए आवेदन कर सकती ह,ै ले�कन इसे �Tयायन 

�ाB होने के बाद ही इसे माJयता दी जाएगी। 

(ग) इसके  पास कम से कम तीन संपरी�क होने चािहए जो �क िन I निलिखत अहताNओ को पूरा करते ह8, अथाNत:- 
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(i) माJयता �ाB िवkिव	ालय से खा	 या  डेयरी या  मT�य पालन या  तेल �ौ	ोिगक� या जैव �ौ	ोिगक� या 

कृिष या पशु िच�कTसा िवmान या जैव-रसायन िवmान या सूnम जीव िवmान या रसायन िवmान या होटल 

�बंधन या आहार �बंधन �ौ	ोिगक�  म6 oातक क� िडpी;          

(ii) खा	 सुर�ा �बंधन �णाली म6 माJयता �ाB लीड ऑिडटर पाqVम सफलतापूवNक पूरा �कया हो; 

(iii) अिधिनयम और इसके अधीन िविभr िनयम8 और िविनयम8 का mान; 

(iv)  �े5 िवशेष क� �वsछ और सफाई �थाu, �सं�करण तकनीक8, खतर8 क� पहचान, िवvेषण और िनयं5ण के 

साथ-साथ दिूषत पदाथw, �TयूजNन  �े5 का िविश@ mान; 

(v) कम से कम दस संपरी�ण  के साथ दो साल का कायN अनुभव। 

(2)  कारण8 को िलिखत म6 अिभिलिखत करते )ए  खा	 �ािधकरण $ारा �Tयायन के िलए मानदंड8 को िशिथल �कया जा 

सकता ह।ै 

 

 4. माJयता देने क� ��Vया- (1) माJयता �ाB करने के िलए कोई भी संपरी�ण अिभकरण पांच हजार xपये क� फ�स और 

अपेि�त द�तावेजो के साथ �ा+प ‘क’ म6 आवेदन कर सकती ह।ै  

(2) खा	 �ािधकरण आवेदन क� जांच करेगा और �कसी भी कमी के मामले म6, इस तरह के आवेदन क� �ािB क� तारीख 

से तीस �दन8 के भीतर प!रशुिy या पूरक जानकारी के िलए आzवान करेगा। 

(3)  संबंिधत संपरी�ण अिभकरण सूचना क� �ािB के पं{ह �दन8 के भीतर पूरक जानकारी के प!रशुिy या पूरक 

जानकारी ��तुत करने के िलए आवYयक कदम उठाएगी, िजसम6 िवफलता पर खा	 �ािधकरण $ारा आवेदन 

अ�वीकार कर �दया जाएगा। 

(4) खा	 �ािधकरण संपरी�ण अिभकरण  क� �Tयायन  के िलए समय समय पर एक जाँच   सिम ित का गठन करेगी।  

(5)  संतु@ होने पर �क संपरी�ण अिभकरण इन िविनयम8 म6 उि�लिखत सभी आवYयकताu को पूरा करती ह,ै खा	 

�ािधकरण आवेदन जाँच   सिम ित  के सम� खा	 �ािधकरण को इसक� माJयता के सJदभN म6 अनुशंसा के िलए रखा 

जाएगा। 

5.  माJयता के िनबंधन और शत}-  (1) जाँच सिमित क� अनुशंसा पर और तीस हजार xपये क� माJयता शु�क जमा करने के बाद, 

खा	 �ािधकरण �ा+प 'ख' म6 माJयता �माणप5 जारी करके संपरी�ण अिभकरण को माJयता दे सकता ह:ै 

      परJतु  जाँच सिमित, य�द आवYयक समझे, तो माJयता के िलए िसफा!रश करने से पहल ेलेखा परी�ा एज6सी के संपरी�क8 

का मू�यांकन कर सकती ह।ै  

(2)  उप-िविनयम (1) के अधीन माJयता �दान करने का �माण प5 तीन वषN के िलए िविधमाJय होगा।  

(3)  �कसी भी माJयता �ाB संपरी�ण अिभकरण म6 िवशेषmता �े5 बदलाव के िलए �ा+प  क म6 आवYयक द�तावेज और 

पांच हजार xपये क� फ�स के साथ आवेदन कर सकती ह।ै 

(4)  माJयता का �माणप5 िविनयम 7 म6 िव?न�द@ �कJही आधार8 पर  खा	 �ािधकरण $ारा िनलंबन या िनर�तीकरण के 

िलए दायी होगा।  

  

6.  नवीकरण क� ��Vया (1)  संपरी�ण अिभकरण माJयता �माण प5 के नवीकरण हतुे माJयता �माण प5 म6 िव?न�द@ 

ितिथ  क� समािB  के कम से कम साठ �दन अप~ात पांच हजार xपये क� फ�स के साथ आवेदन कर सकते ह�।  

(2)  खा	 �ािधकरण माJयता  �माण प5 के नवीकरण करने से पूवN िनZिलिखत को संद?भत करेगा,अथाNत:- 
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   (क)  संपरी�ण अिभकरण िविनयमन 3 म6 िन]द@ मानदंड8 को पूरा करती रही ह;ै 

   (ख) िपछली वैधता अविध के दौरान संपरी�ण अिभकरण का �दशNन; 

   (ग) वैधता क� अविध के दौरान �ाB िशकायत8, य�द कोई हो। 

   (घ) मू�यांकन के िलए �V��नग कमेटी क� िसफा!रश।  

(3) संतु@ होने पर और तीस हजार xपये क� माJयता शु�क जमा करने के बाद, खा	 �ािधकरण संपरी�ण अिभकरण क� 

माJयता का और तीन वषN क� अविध के िलए नवीनीकरण करेगा। 

7. माJयता का िनर� तीकरण या िनलंबन- (1) खा	 �ािधकरण संपरी�ण अिभकरण को �दान क� गई  माJयता  को 

िनI निलिखत आधार पर िनर�त या  िनलंब कर सकती ह ैअथाNत,-   

(i) संपरी�ण अिभकरण को एक स�म �ािधकारी $ारा �दवािलया घोिषत कर �दया गया हो;  

(ii) संपरी�ण अिभकरण संतोषजनक +प से या इन िविनयम8 के अनुसार अपने कतN78 को िनUपा�दत करने म6 

िवफल रही हो;  

(iii) संपरी�ण अिभकरण ने तािTवक  सूचना को दबा �दया हो या कपट  �कया हो;  

(iv) संपरी�ण अिभकरण, संपरी�ण अिभकरण के +प म6  �T याियत रहने म6 अस�म हो गई हो;  

(v) संपरी�ण अिभकरण  अपने मू� यांकन या जाँच के िलए खा	 �ािधकरण को अपने अिभलेख  उपलA ध कराने 

और आवY यक सूचना देने म6 असफल रही हो;  

(vi) संपरी�ण अिभकरण  खा	 �ािधकरण $ारा यथा िनदेिशत सुधार के उपाय, य�द कोई हो, समय पर करने म6 

असफल रही हो;  

(vii) संपरी�ण अिभकरण  के आचरण सIबJधी �ाB िशकायत8 पर जाँच सिमित क�  अनुशंसा पर;  

(viii) संपरी�ण अिभकरण  ने िहत के संघषN के संबंध म6 िम�या सूचना दी हो; 

(2) जहां खा	 �ािधकरण संतु@ ह,ै �क एक संपरी�ण अिभकरण  को दी गई माJयता िनलंिबत या िनर�त  करने के 

िलए उ%रदायी ह,ै ऐसे संपरी�ण अिभकरण क� माJयता को िनलंिबत या िनर�त  करने के िलए एक कारण 

कारण नो!टस जारी कर सकता ह ै

(3) संपरी�ण अिभकरण  खा	 �ािधकरण को अपना जवाब अपने िनलंबन या  िनर� तीकरण के �� ताव के संबंध म6 

�ाK त कारण बताओ नो!टस क� �ािB क� ितिथ से पं{ह 15 �दन8 के भीतर �� तुत करना होगा। ऐसा नहH करने 

पर खा	 �ािधकरण के $ारा �Tयायन  के �माण प5 को िनर� त या िनलंिबत करने का िनणNय िलया जाएगा। 

(4) खा	 �ािधकरण संपरी�ण अिभकरण $रा फाइल �कये गए जवाब पर िवचार करने के बाद  उसके जवाब क� 

�ािB क� ितिथ से तीस �दन के भीतर इन िविनयम8 के उपबंध8 के अनुसार उिचत आदेश जारी करेगी । 

(5) जंहा खा	 �ािधकरण ने माJयता िनलंिबत कर दी हो, य�द संपरी�ण अिभकरण  $ारा इन िविनयम8 के अनुसार  

सुधार कर िलए हो ये  उसके िनलंबन को रX कर सकती ह।ै  

(6) जंहा  खा	 �ािधकरण ने माJयता िनर�त कर दी हो, संपरी�ण अिभकरण  खा	 �ािधकरण को िनर� तीकरण के 

6  माह क� अविध के बाद �Tयायन  के िलए नया आवेदन �� तुत करेगा।  

(7) खा	 सुर�ा संपरी�ण अिभकरण  क� �T यायन सं� था $ारा उसका �T यायन रX कर �दए जाने पर उसक� माJयता 

िनलंिबत/िनर� त मानी जाएगी।  

(8)    संपरी�ण अिभकरण, जो  माJयता  को िनर� त या िनलंबन के आदेश से असंतु@ ह ैवह क6 {ीय सरकार को अपील 

कर सकती ह�।  
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भाग-III 

संपरी�ण ��Vया  

 

8. संपरी�ण ��Vया - (1) खा	 �ािधकरण जोिखम वग�करण के आधार पर ऐसी खा	 �वग^ या �कार के खा	 � यापार8 को 

िविन]दU ट करेगी िजनक� खा	 सुर�ा संपरी�ण  कराना आmापक होगा।  

  (2) उप-िविनयमन (1) के उXेYय के िलए यह खा	     � यापार8       का    वग�करण �मुख जोिखम कारक8 जैसे खा	 का 

�कार, आशियत  pाहक  उपयोग, � यापार क� गितिविध क� �कृित, � यापार क�  मा5ा,  �सं�करण   क�   िविध और 

अJय ऐसे कारक िजसे  खा	 �ािधकरण आवYयक समझे  के  आधार पर �कया जाएगा।  

 (3) एक खा	 7ापार जो उप-िविनयमन (1) के अधीन अिनवायN +प से खा	 सुर�ा संपरी�ण का िवषय ह,ै ऐसे खा	 

7ापार को  खा	 सुर�ा संपरी�ण खा	 �ािधकरण के आदेश $ारा िन]द@ अJतराल पर करना होगा।  

(4) एक खा	 7ापार िजसके िलए सुर�ा संपरी�ण करवाना अिनवायN नहH ह ै�कJ तु वह  �फर भी माJयता �ाB सIपरो�ण 

अिबVण से संपरी�ण करवाना चा हते ह� तो वे इस िवक� प को भी चुन सकते ह�।  

(5) ऐसे खा	 � यापार िजनक� खा	 सुर�ा संपरी�ण !रपोटN  संतोषजनक रही ह ै उनम6 क6 {ीय या रा�य अनुmापन  

�ािधकरण $ारा िविनयामक उXेYय8 को छोड़कर िनरी�ण क� बारI बारता को घटाया जा सकता ह ै: 

       परJतु  खा	 � यापार के िवxद ृकोई िशकायत क� दशा म6  या खा	 �ािधकरण के संmान म6 यह आने पर  �क जनता का 

� वा� थय और सुर�ा खतरे म6 ह ैतो खा	 �ािधकरण  इस तरह के िन!र�ण बारIबार म6 करवायेगा।  

  (6) खा	 � यापारकताN क� खा	 सुर�ा �बंधन �णाली संपरी�ण  ��Vया आईएस/आईएसओ 19011:2011 ( संपरी�ण 

�बंधन �णाली के िलए जारी �दशािनद�श8)  पर आधा!रत होगी।  

9.   संपरी�ण परी�ा- (1) संपरी�ण परी�ा म6 व� तुिनU ठ साn य इक�े करना और इक�े �कये या सा�ाT कार से �ाB 

संपरी�ण अवलोकन दजN करना और कागजात क� जाँच और गितिविधय8 के अवलोकन शािमल ह�।  

(2) जहां कहH भी किमय8 या  अपालन क� ि�थित पाई जाए, उनका � पU ट और संि�K त अिभलेख  रखा जाना चािहए और 

िविनयम8 क� िजन अपे�ाu का उ� लघंन �कया गया ह ैउनका वणNन �कया जाना चािहए।   

(3) संपरी�ण  ��Vया के दौरान संपरी�ण अिभकरण  इस बात को सTयािपत करेगी �क खा	 कारोबार न केवल खा	 

सुर�ा संबंधी अपे�ाu का पालन कर रहा ह,ै बि�क यह भी �क उT पाद के िविशU ट �ितचयन और �योगशाला िवY लषेण 

क� अपे�ा करने वाल ेिविनयम8 को छोड़कर लागू अिधिनयम के अधीन बने िनयम और  िविनयम8 का अनुपालन भी कर 

रहा ह ैऔर खा	 कारोबार �चालक $ारा बनाए गए �योगशाला !रपोटw के सIबंिधत सुसंगत कागजात क� जाँच करे।  

  10. संपरी�को के कतN� य : संपरी�क िनI निलिख त कतN� य8 का पालन करेगा अथाNत,- 

(i) खा	 कारोबारी का खा	 सुर�ा संपरी�ण  करना।  

(ii)   अिधिनयम के �ावधान8 और उसके तहत बनाए गए िनयम8 और िविनयम8 के खा	 7ापार संचालक $ारा 

अनुपालन क� पुि@ करना।  

(iii) खा	 �ािधकरण $ारा िनद�िशत �कए जाने पर नए � थािपत खा	 कारोबार इकाई के �ारI भ होने सेपूवN िनरी�ण 

करना।  

(iv)  वािणि�यक-सह-गोपनीय  सामpी के संबंध म6 गोपनीयता बनाए रख6, िजसम6 ��Vया और उTपाद िनमाNण 

जानकारी, खा	 सुर�ा कायNVम क� जानकारी और संपरी�ण प!रणाम शािमल हो सकते ह�।  

(v) खा	 �ािधकरण को संपरी�ण  !रपोटN खा	 सुर�ा संपरी�ण  करने के पं{ह �दन के भीतर  �ेिष त करना।  

(vi)  संपरी�ण  के दौरान पहचाने गए ऐसे खा	 सुर�ा कायNVम क� �कसी भी कमी को दरू करने के िलए कोई 

सुधाराTमक कारNवाई करने के िलए 2या �कया गया ह,ै यह सTयािपत करने के िलए आगे के संपरी�ण सिहत 

आवYयक अनुवत� कारNवाई करना शािमल ह।ै  
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(vii) खा	 सुर�ा संपरी�ण  के दौरान गोपनीयता बरतना।  

(viii) कोई अJय कतN7  िजसे खा	 �ािधकरण िविन]द@ करे।  

 

11.  संपरी�ण !रपोटN - (1) संपरी�क संपरी�ण पूरा होने के बाद, संपरी�ण के दौरान देखी गई किमय8 या गरै-अनु+पताu 

के खा	 करोबारी को सूिचत करेगा और संपरी�ण !रपोटN  को पूरा करने के िलए आवYयक कोई और जानकारी या 

�प@ीकरण �दान करने का अवसर �दान करेगा और इसे संपरी�ण !रपोटN म6 दशाNएगा। 

    (2) जब एक बड़ी गैर-अनु+पता होती ह ैजो खा	 करोबारी क� खा	 सुर�ा �बंधन �णाली म6 गंभीर िवफलता 

होती ह ैऔर इसके प!रणाम�व+प �वा��य पर �ितकूल प!रणाम होता ह ैजो संभवतः घातक हो सकता ह,ै तो 

संपरी�क क6 {ीय अनुmिB  �ािधकरण या रा�य अनुmिB �ािधकरण को ऐसे िनUकषw क� !रपोटN चौबीस घंटे के 

भीतर करेगा। 

    (3) जब एक मामूली गैर-अनु+पता ह ैजो खा	 सुर�ा �बंधन �णाली म6 कमी या खा	 करोबारी के िविनयामक 

उ�लघंन ह ैऔर इससे कोई �ितकूल �वा��य प!रणाम नहH हो सकता ह,ै तो संपरी�क इसके सुधार के िलए 30 

�दन8 से अनअिधक समय का उपयु' समय सीमा िनधाN!रत करेगा और अनुवत� करेगा, ता�क गरै-अनु+पता को 

सुधार �दया जा सके। 

    (4) िन]द@ समय सीमा के भीतर मामूली गैर अनु+पता को सुधारने के िलए खा	 7ापार ऑपरेटर $ारा क� गई 

िवफलता यथाि�थित  क6 {ीय या रा�य अनुmिB  �ािधकरण8 को संद?भत क� जाएगी ।  

    (5) संपरी�ण अिभकरण  संपरी�ण के पूरा होने के तुरंत बाद संपरी�ण !रपोटN क� �ितिलिप खा	 करोबारी को 

��तुत करेगी और संपरी�ण !रपोटN को यथाि�थित केJ{ीय अनुmिB  �ािधकरण या रा�य अनुmिB �ािधकरण 

को पं{ह �दन8 के भीतर अpेिषत करेगी, िजसमे  सुधार के िलए िनUकषw या गरै-अनु+पताu या �चताu और 

अवलोकन8 को �प@ +प से सामने लाया जायेगा। 

(6) संपरी�क अपने संपरी�ण  के आधार पर केिJ{य या रा� य अनुmिB �ािधकरण  को िलिखत म6   कारण बताते 

)ए खा	 कारोबारी के संपरी�ण  क� आवृित म6 प!रवतNन क� िसफा!रश कर सकता ह।ै  

12. िहत8 का संघषN – (1) संपरी�ण अिभकरण �कसी भी खा	 � यापारी का खा	 सुर�ा  संपरी�ण करने से पूवN अनुसूची के 

�ा+प ‘ग’ म6 एक उद ्घोषणा।  

(2)  �कसी भी संपरी�ण अिभकरण क� माJयता को खा	 �ािधकरण $ारा िहत8 के संघषN के संबंध म6 िम�या सूचना देने पर 

तुरंत रX या िनलंिबत  कर �दया जाएगा। 

भाग-IV 

संपरी�ण  िनगरानी �णाली 

 

13. संपरी�ण िनगरानी- (1) खा	 �ािधकरण माJयता �ाK त संपरी�ण अिभकरण के कायw पर िनI निलिख त रीित से 

िनगरानी करेगी, अथाNत:- 

(i) िनगरानी तं5 म6 संपरी�ण  !रेपोटw और कायw का पुन?वलोकन, संपरी�को  क� खा	 सुर�ा �बंध �णािलय8 के 

संपरी�ण करने क� और िनयामक आवY यकताu को सुिनि~त करने क� यो�यता के मू�यांकन िलए संपरी�को के �थल  

मू�यांकन का आयोजन;  िनकाय  क� !रपोटN के आधार पर संपरी�ण अिभकरण  का मू� यांकन और खा	 �ािधकरण $ारा 

िव?न�द@ कोई भी अJ य तं5 शािमल ह ै। 

14. िववाद िन� तारण- (i) संपरी�को के साथ �कसी भी िववाद या असहमित के मामल े म6 क6 {ीय या रा�य अनुmिB  

�ािधकरण खा	 कारोबारी के िलए संपकN  �बद ुह8गे।   
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(ii) खा	 कारोबारी $ारा संपरी�ण अिभकरण या लेखा परी�क8 के कामकाज के िलए �कसी भी असहयोग या �ितरोध के 

मामले म6, इसे क6 {ीय या रा�य लाइस6�सग �ािधकरण8 को समाधान के िलए संद?भत �कया जाएगा।  

15.  अिभलेख का रख -रखाव   (i) �कए गए संपरी�ण से संबंिधत अंितम अनु+पता !रपोटN और अJ य सभी द�तावेजो को, 

िजनम6 �थम संपरी�ण !रपोटN, सुधार के िलए क� गई कारNवाइयाँ और उ%रवत�  प5ाचार शािमल ह�, संपरी�ण अिभकरण 

$ारा कम से कम पाँच वषN तक संभाल कर रखे जाएँगे और उनको पूरी तरह गोपनीय रखा जाएगा।  

(ii) खा	 कारोबार �चालक संपरी�ण प!रणाम8 और �कए गए सुधार8 के सभी अिभलेख कम से कम पाँच वषN क� अविध के 

िलए सुरि�त  रखेगा।  

अनुसूची  

�ा�प  क

�ा�प  क�ा�प  क

�ा�प  क 

  

 

(उप-िविनयम 4(1),5(3) और 6(1) देख� ) 

संपरी�ण अिभकरण  क� माJयता /नवीनीकरण/ 

  

 िवशेषmता �े5 प!रवतNन के िलए आवेदन   

         

 

 

1)  संपरी�ण अिभकरण  का नाम:  

2) संपकN  � यि' का नाम:  

3) पता )िपन कोड सिहत( :  

4) संपकN  िववरण  

क) दरूभाष सं (एसटीडी कोड सिहत)  

ख) संपकN  � यि'  के संगठन का 

ईमेल/संगधन का वेबसाईट का पता 

(य�द कोई हो)   

 

5) िविधक अि�तTव �क �ि�थित  (द� तावेजी 

साnय संल� न कर6।): 

 

6) �T यायन �माण संबंधी िववरण (�ित 

संल� न कर6): 

 

 

�माण प5 सं.  :  

िविध �Tयायन  क� ितिथ : 

फोटो फोटो फोटो फोटो     संपर	
ण संपर	
ण संपर	
ण संपर	
ण 

अ
भकरण  अ
भकरण  अ
भकरण  अ
भकरण  क� क� क� क� 

��थित म� �ा
धकृत ��थित म� �ा
धकृत ��थित म� �ा
धकृत ��थित म� �ा
धकृत 

ह�ता
र	 ह�ता
र	 ह�ता
र	 ह�ता
र	     
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7) कायN क� िवशेषmता का �े5  

 

8)  नामं�कत लेखा परी�क8  का िववरण 

(�ित संलW करे) 

 

9) संपरी�क8 क� शैि�क यो� यता  

 

10)  संपरी�क8  के �िश�ण का िववरण  

(�माण प5 क� �ित) 

V.सं पाqVम का 

नाम 

संचालक /संगठन का 

नाम और पता  

तारीख  

से  तक 

  

11) िपछल ेदो वषN म6 संचािलत  

िनरी�ण/संपरी�ण अिभलेख (खा	 

�वगw  के अनुसार)  

 

12) खा	 सुर�ा संपरी�ण   क� �मता के 

संबंध म6  कोई अJ य सूचना  

 

13) माJयता  सं1 या  

(नवीकरण के मामल ेम6) 

 

म�(�ािधकृत ह�ता�रकताN).................................  ............................ �ी सुपु5ी /सुपु5 

....िनवासी...............िन�ापूवNक   घोषणा करता �/ँकरती � ँ �क मेरे $ारा यहाँ �दए गए सभी िववरण और सभी सूचनाएँ 

मेरे सव^T तम mान के अनुसार सT य और ठीक ह�। म� यह भी घोषणा करता �/ँकरती � ँ �क मेरे अथवा मेरे संपरी�कके मा� यम 

से क� जाने वाली खा	 सुर�ा संपरी�ण खा	 सुर�ा  और मानक (खा	 सुर�ा  संपरी�ण) िविनयम, 2018 के  अनु+प 

होगी।  

 

�ािधकृत ह� ता�रकताN के मुहर सिहत ह� ता�र  

 संल� न �कए जाने वाले द�तावेज8 क� सूची: 

क) आवेदन फ�स क� रसीद / िडमांड �ा�ट या  पे आडNर  

ख) �T यायन �माणप5 

ग) सभी लेखा परी�क8 क� अहताN  संबंधी �माण प5  

घ) अpता  संपरी�कपाqVम  �माण प5  

ङ) गोपनीयता संबंधी करार 

च) �T यायन िनकाय क� िपछली िनधाNरण !रपोटN क� �ित  

छ) सभी संपरी�क8 के उ	ोग म6 संपरी�ण अनुभव के िववरण  
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�ा+प  ख 

 भारतीय  खा	 सुर�ा और मानक �ािधकरण 

िव� वास के �ेरक, सुरि�त और पोषक आहार के आ� वासक 

माJयता सं.................... 

माJयता �माण -प5  

(िविनयम 5 देखे ) 

   

�मािणत �कया जाता ह ै�क ...........(संपरी�ण अिभकरण  का नाम) को भारतीय खा	 सुर�ा और मानक �ािधकरण $ारा 

खा	 सुर�ा और मानक अिधिनयम,  2006 के अधीन अनुmिB �ाB खा	 कारोबा!रय8 क� संपरी�ण के िलए �वीकृित दी गई 

ह ैऔर यह खा	 सुर�ा  और मानक (खा	 सुर�ा  संपरी�ण) िविनयम, 2018 अधीन ह।ै  

संपरी�ण अिभकरण  का 

नाम और पता   

 

को जारी �कया गया /को 

नवीनीकृत �कया गया  

तक िविधमाJय  िवशेषmता �े5  

    

    

 

!टKपण- इस �माण प5 म6 �कसी �कार का कोई प!रवतNन न �कया जाये। इस �माणप5 का जान बूझ कर द+ुपयोग करने पर 

इसे िबना कोई पूवN सूचना के रX कर �दया जायेगा।  

 

 

िनदेशक के मुहर सिहत ह�ता�र 
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�ा�प  ग

�ा�प  ग�ा�प  ग

�ा�प  ग 

  

 

घोषणा  

[िविनयम 12 का उप-िविनयम (i) देख� ] 

 

म� ........................सुपु5ी �ी/सुपु5   ....................................................... घोषणा करता �/ँकरती � ँ  �क मेससN 

................................................................................., िजस�क अनुmिB सं ......................................ह,ै का 

खा	 सुर�ा संपरी�ण  मेरे संपरी�ण अिभकरण $ारा �कया गया ह ैइस सJदभN म6 मै एत�ारा घोषणा करता � ँ�क:  

क) मेरेपरी�क /संपरी�ण अिभकरण या इसका  कोई भी का?मक/संपरी�क ने उ2 त खा	 कारोबारी को तथा इसक� 

�कसी मूल या सहायक सं� था का िपछले दो वषw म6 �कसी भी �कार का कोई �िश�ण, मागNदशNन, खा	 सुर�ा 

�माणन और परामशN कायN नहH �कया ह ैऔर उसका आंत!रक संपरी�ण  भी नहH �कया ह।ै  

ख) मेरी संपरी�ण अिभकरण या इसके कोई भी का?मक/संपरी�क मूल या सहायक सं� था के � वामी नहH ह� अथवा 

उनका इसम6 कोई िवT तीय िहत नहH ह ैऔर उनका इसके �बंधन या िनयं5ण से कोई भी संबंध नहH ह।ै  

ग) मेरी संपरी�ण अिभकरण या  इसके कोई भी का?मक/संपरी�क  को उ2 त खा	 � यापारी के $ारा िपछले दो वषw के 

दौरान िनयोिजत नहH �कया गया ह।ै 

घ)  मेरी संपरी�ण अिभकरण ने उ2 त खा	 कारोबारी का खा	 सुर�ा संपरी�ण  तीन सतत संपरी�ण से अिधक 

संपरी�ण  नहH �कया गया ह।ै  

�ािधकृत ह� ता�रकताN/संपरी�क के ह�ता�र मुहर सिहत   

 

पवन अpवाल, मु1 य कायNकारी अिधकारी 

[िवmापन/III/4/असा/205/18] 

MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi, the 28
th

 August , 2018 

 

F.No. TPA/01/REG/FSSAI-2017.—Whereas, in exercise of the power conferred by clause (c) od sub-section 

(2) of section 16 read with section 44 of the Food Safety and Standards Act, 2006 (34 of 2006) the Draft Food Safety and 

Standards (Food Safety Auditing) Regulations, 2017, were published as required under sub-section (1) of section 92 of 

the said Act, vide notification of the Food Safety and Standards Authority of India number File No. 

TPA/01/REG/FSSAI-2017 dated the 12
th
 October, 2017, in the Gazette of India, Extraordinary, Part III, Section 4, 

inviting objections and suggestions from the persons likely to be affected thereby, before the expiry of the period of thirty 

days from the date on which the copies of the Gazette containing the said notification were made available to the public; 

          And whereas, copies of the said Gazette were made available to the public on the 18
th

 October, 2017;  

         And whereas, objections and suggestions received from the public in respect of the said draft regulations have been 

considered by the Food Safety and Standards Authority of India; 

         Now, therefore, in exercise of the powers conferred by clause (c) of sub-section (2) of section 16 read with section 

44 of  the said Act, the Food Safety and Standards Authority of India hereby makes the following regulations, namely:-  

Regulations 

1. Short title and commencement- (1) These regulations may be called the Food Safety and Standards (Food Safety 

Auditing) Regulations, 2018. 

     (2) They shall come into force on the date of their publication in the Official Gazette. 
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Part-I 

GENERAL 

2.   Definitions. - (1) In these regulations, unless the context otherwise requires,- 

 

(a) “Act” means the Food Safety and Standards Act, 2006 (34 of 2006); 

(b) “accreditation” means a third party attestation related to a conformity assessment body conveying formal 

demonstration  of its competence to carry out specific conformity assessment task;  

(c) “accreditation body” means an authority that performs accreditation;  

(d) “audit report” or “food safety audit report” means a written record of the observations, findings and conclusion 

of the audit; 

(e) “ auditing  agency” means an auditing agency  recognised by the Food Authority for undertaking food safety 

audit in accordance with these regulations; 

(f)  “form” means a form appended to these regulations. 

 (2)  Words and expressions used herein and not defined in these regulations but defined  in the Act, shall have the 

same meaning  as assigned to them in the Act.    

Part-II 

RECOGNITION OF AUDITING AGENCY 

3.  Criteria for granting recognition to auditing agencies.-  (1) Food Authority may, for the purpose of carrying out 

food safety audit, grant recognition to auditing agencies  which conform  to the following criteria, namely:- 

(a) it is established or registered in accordance with the law for the time being in time; 

(b) it holds  a valid accreditation on  ISO/IEC 17020 or ISO/IEC 17021 or ISO/TS 22003 from National 

Accreditation Board for Certification Bodies for Management System Certification, for the required food 

categories specified by the Food Authority: 

   Provided that the Food Authority may consider auditing agency which are accredited by any other 

accreditation body which is a member of the International Accreditation Forum and signatory to the 

International Accreditation Forum Multilateral Recognition Arrangements for Management System 

Certification subject to the condition that they shall apply for National Accreditation Board for 

Certification Bodies accreditation. Such agency may be recognised provisionally till the time it has been 

so accredited. 

    Provided further that auditing agency which has applied  for accreditation from National 

Accreditation Board for Certification Bodies  may also apply for recognition, but it  shall be granted 

recognition only after it has been so accrediated. 

 (c) it has  atleast three auditors with the following qualifications and requirements, namely:- 

(i) Bachelor’s degree in Food or Dairy or  Fisheries or Oil Technology or Biotechnology or Agriculture or 

Veterinary Sciences or Bio-chemistry or Microbiology or Chemistry or Hotel management or Catering 

technology from a recognised university; 

(ii) successful completion of Accredited Lead Auditor course in Food Safety Management System; 

(iii) knowledge of the Act and the  rules and regulations made thereunder; 

(iv) sector specific knowledge of hygienic and sanitary practices, processing techniques, hazards identification 

and analysis and control and knowledge of contaminants and allergens; 

(v) work experience of two years  with a minimum of ten audits carried out. 

 

 (2) The criteria for recognition may be relaxed by the Food Authority for the reasons to be recorded in writing. 

 

4.  Procedure for recognition.-   (1) Any   auditing agency  seeking recognition  may make an application  in Form A 

along with  requisite documents and fees of rupees five thousands. 

(2) The Food Authority shall scrutinise the application and in case of any deficiency, call for rectification  or 

supplementary information within thirty days from the date of receipt of such application. 
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(3) The auditing agency concerned  shall take necessary steps for rectification  or furnishing of supplementary 

information within fifteen days of receipt of the  communication failing which  the application shall be rejected 

by the Food Authority. 

(4) The Food Authority shall constitute a Screening Committee for granting recognition to the auditing agency. 

(5)  On being satisfied that the auditing agency fulfills all requirements as specified in these regulations, the Food 

Authority shall  place the application  before the Screening  Committee  for recommending to it on grant of 

recognition. 

5.   Terms and conditions of recognition.-  (1) On the recommendation of the Screening Committee and after the 

deposit of recognition fees of rupees thirty thousands, the Food Authority may grant recognition  to  the auditing 

agency by issuing a Certificate of Recognition in Form ‘B’ : 

          Provided that the screening committee may, if it deems  necessary,  conduct an assessment of the auditors of the 

auditing agency before recommending for recognition.  

(2)  The Certificate of Recognition granted under sub- regulation (1) shall be valid for a period of three years.  

(3)  Any recognised auditing agency seeking change in the scope may apply for the same in Form A along with 

requisite documents and fees of rupees five thousands. 

(4) The Certificate of Recognition  may be  suspended or cancelled by the Food Authority on any of the grounds 

specified in regulation 7. 

6.    Procedure for renewal.- (1) The auditing agency may  make an application for renewal  of Certificate of Recognition  

not later than sixty  days prior to the date of expiry specified in the Certificate of Recognition along with renewal 

fee of rupees five thousands. 

(2) The Food Authority shall before renewing the Certificate of Recognition, have regard to the following, namely:- 

(a) the auditing agency  continues to meet the criteria specified in regulation3; 

(b)  the performance of the auditing agency during  the previous validity period;  

(c) the complaints, if any, received during the period of validity.   

 (d) the recommendation of the Screening Committee  for evaluation.  

(3) On being satisfied and after  depositing of recognition fees of rupees thirty thousands, the Food Authority shall 

renew the Certificate of Recognition for a further period of three years. 

7.  suspension or cancellation of recognition.- (1) The Food Authority may suspend or cancel the recognition granted to  

the auditing agency on any of the  following grounds, namely,-   

(i) the auditing agency has been declared insolvent  by a competent authority; 

(ii) the auditing agency has failed to performs its duties satisfactorily or in accordance with these regulations; 

(iii) the auditing agency has suppressed material information or committed  fraud; 

(iv) the auditing agency has become incompetent to continue to be accredited  as auditing agency; 

(v) the auditing agency  has failed to provide access to their records and furnish necessary information to the 

Food Authority to conduct the assessment or investigation; 

(vi) the auditing agency has failed to take timely and necessary corrective measures, if any, as  directed by the 

Food Authority; 

(vii) the recommendation  of the Screening Committee on  of the    complaints received regarding  conduct of the 

auditing agency; 

(viii) the auditing agency has provided false information with regard to  conflict of interest. 

(2) Where the Food Authority is satisfied that the recognition granted to an auditing agency is liable to be suspended or 

cancelled may issue a show cause notice to such auditing agency for suspension or cancellation of recognition. 

(3) The auditing agency shall file its reply to the Food Authority within fifteen days from the date of receipt of  the 

show cause notice,failing which the decision to cancel or suspend recognition  shall be taken by the Food Authority. 
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(4) The Food Authority shall  consider the reply filed  by the auditing agency and pass such order as it  deems fit, 

within thirty days of the receipt of the reply of  the auditing agency. 

(5) Where the Food Authority has suspended recognition , it may revoke the suspension if the auditing agency has 

taken  necessary corrective measures in accordance with these regulations.  

(6) Where the Food Authority has cancelled the recognition, the auditing agency  shall make a fresh application to the 

Food Authority for grant of recognition after a period of six  months from the date of such cancellation. 

(7) The recognition of the auditing agency shall be deemed to be suspended or  cancelled, if its accreditation is 

suspended or cancelled by its accreditating body. 

(8)  The auditing agency may file an appeal to the Central Government, if it is aggrieved by the order of suspension or 

cancellation of recognition. 

Part-III 

AUDITING PROCEDURE 

 

8.  Audit process.- (1) The Food Authority shall specify the category or type of food businesses which shall be 

subject to mandatory food safety   auditing, on the basis of their risk classification.  

(2)  For the purpose of sub-regulation (1) the classification of food businesses shall be made having regard  to   

the major risk factors including  food type, intended customer use, nature of activity of the business, volume 

of the business, method of processing and such other  factors as the Food Authority may deemed necessary. 

(3)  A Food business which is subject to mandatory food safety auditing under sub-regulation (1)   shall get its 

business audited by a recognized auditing agency  of such intervals as the Food Authority may by order 

specify.  

(4)  A Food business which is not subject to mandatory food safety auditing, but desirous of  getting audited by a 

recognized auditing agency ,  may opt for the same.  

(5) A Food business having satisfactory food safety audits report  may be subject to less frequent inspections by 

the Central licensing authority or the State licensing authority:  

 Provided that in case of any  complaints against the food businesses or when it comes to the knowledge of 

the Food Authority that the public health and safety is at risk, the Food Authority shall  undertake more 

frequent inspections. 

(6)  The audit process  for assessing the food safety management system of a Food Business Operator shall be 

based on IS/ISO 19011:2011 (Guidelines for auditing management systems).  

    9. Audit examination.- (1) An audit examination shall include collection of objective evidence and recording of audit 

observations collected or made through interviews, examination of documents and activities.  

(2) The deficiencies or non-conformities observed by the auditing agency shall be recorded clearly and 

concisely, pointing out the regulatory requirements that are being contravened.  

(3) During the audit process, the auditing agency  shall  verify  the compliance not only with the food 

safety measures, but also with the provisions of the Act  and the rules and regulation made thereunder, 

except those which require specific sampling and laboratory analysis of the products and also verify 

relevant documents relating  to laboratory reports maintained by the Food Business Operator. 

 

     10.  Duties of auditors.-The auditor shall perform the following duties, namely,- 

(i) conduct food safety audit of Food Business Operator  ; 

(ii) verify  the compliance by the Food Business Operator of  the provisions of the Act and the rules and 

regulations  made thereunder; 

(iii)    conduct pre-commissioning inspection of newly established food business unit, as and when  directed by 

the Food Authority; 

(iv)    maintain confidentiality in respect of  commercial-in-confidence materials, which may include process 

and product formulation information, food safety programme information and audit outcomes; 

(v) forward the audit report to the Food Authority within fifteen days of the conduct of food safety audit; 

(vi)    carry out necessary follow-up action, including further audits, to verify  if any corrective action has taken  

to remove any deficiency of such food safety program identified during the audit; 

(vii) maintain confidentiality of food safety audit; 
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(viii) such other duties as may be directed by the Food Authority. 

11.  Audit report.- (1) The auditor shall  after the completion of the audit, inform  the Food Business Operator of the 

deficiencies or the non-conformities observed during the audit and  give  an opportunity to provide any further 

information or clarification required for completion of audit finding and reflect the same in the audit report.  

 (2)  When there is a major non-conformity which is a serious failure in the food safety management system of 

the Food Business Operator and  may result in  adverse health consequence possibly even fatal, the auditor 

shall report such findings to the Central Licensing  Authority  or State Licensing  Authority within twenty 

four hours.  

(3)  When there is a minor non-conformity which is shortcoming in the food safety management system or 

regulatory contravention of the Food Business Operator and  may not cause any adverse health 

consequence, the auditor shall set up an appropriate timeframe of not more than 30 days for its 

rectification and follow up, so that the non-conformance could be rectified. 

(4)  Failure by food business operator to rectify the minor non conformity within the specified timeframe shall 

be referred to the Central or State Licensing Authorities, as the case may be. 

(5)  The auditing agency shall submit a copy of audit report to the Food Business Operator   immediately after 

completion of the audit and forward audit report  to the Central Licensing authority or State Licensing 

authority, as the case may be within fifteen days clearly bringing out the findings or non-conformities or 

concerns and observations for improvement.  

(6)  The auditor may recommend in writing the reasons for the change in audit frequency of the food business 

operator to the Central Licensing Authority or State Licensing Authority based on the audit. 

12. Conflict of interest. –  (1) The auditing agency shall give a declaration in Form ‘C’ of  the schedule before accepting 

food safety audit of a Food Business Operator. 

(2) The recognition of any auditing agency shall be suspended or cancelled immediately by the Food Authority on the 

event of providing false information on conflict of interest. 

Part-IV 

AUDIT MONITORING SYSTEM 

  13. Audit monitoring .- (1) The Food Authority shall monitor the performance of the recognized auditing agency 

in the following manner, namely:- 

(i) The monitoring mechanism shall include review of the audit reports and performance; on site assessment of the 

auditors to ensure their competency of auditing the food safety management systems and the regulatory 

requirements; assessment of auditing agency on the basis of report of the  accreditation  body and any other 

mechanism as specified by the Food Authority. 

     14.  Handling disputes.- (1)The Central or the State Licensing Authorities shall be the contact point for Food 

Business Operator   to engage in case of any dispute or disagreement with auditors. 

(2) In case of any non-cooperation or resistance to the working of the auditing agencies or auditors by food 

business operator, the same shall be referred to the Central or the State Licensing authorities for resolution.  

15. Record keeping.- (1)The final conformance report and all other documents related to the audit conducted 

including the first audit report, actions taken and successive communications on rectification measures shall be 

preserved by the auditing agencies at least for a period of five years and full confidentiality of the documents 

shall be maintained.  

(2) Food Business Operator shall maintain all records of audit findings and rectification for a period of five 

years.  
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SCHEDULE 

Form A 

(See sub-regulation 4(1), 5(3) and 6(1)) 

 

Application Form for Recognition/Renewal/Change in scope of Auditing Agency 

         

 

 

  

 

1) Name of  auditing agency:  

2) Name of contact person:  

3) Address(with Pin Code):  

4) Contact Details:  

a) Tel No.(with STD code)  

b) E-mail of the contact 

person/Website address of the 

Organization (if any) 

 

5) Legal Entity Status (attach 

documentary evidence): 

 

6) Detail of accreditation certificate   

( attach copy): 
Certificate No: 

Validity up to: 

7) Specialised areas of work:  

8) Detail of auditors enrolled ( attach 

copy): 

 

9) Educational  qualification of auditor  

10) Training details of auditor (copy of 

certificate) 
S. No Title of course Conducted/Organized 

by(Name and 

Address) 

Dates 

From To 

  

Photo 

(Authorised 

signatory in case 

of auditing 

agency) 
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11) Details of Inspection/audit conducted 

in last  two years (food category wise)  

 

12) Any other information regarding food 

safety audit competency 

 

13) Recognition number : (in case of 

renewal) 

 

 

I (authorised signatory) ______________________________________S/o, 

D/o__________________________________R/o___________________________________________________do 

hereby solemnly affirm and declare that all information and particulars furnished here by me are true and correct to the 

best of my knowledge.  I further declare that the food safety auditing to be conducted by me or through my auditor shall 

conform to the requirements of the Food Safety and Standards (Food Safety Auditing) Regulations, 2017. 

 

Signature of authorised signatory  with stamp 

 

List of documents to be enclosed: 

a) Application fee receipt/DD or pay order 

b) Certificate of accreditation 

c) Educational qualification certificate of all auditors. 

d) Lead auditor course certificate. 

e) Confidentiality agreement 

f) A copy of the last assessment report by the accreditation body 

g) Details of industry auditing experience of all auditors. 
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Form ‘B’  

   

Recognition Number……………… 

Certificate of Recognition 

(See regulation 5) 

 

 

this is to certify that ………………..(name of auditing agency) has been recognised by the Food Safety and Standards 

Authority of India  for the purpose of  auditing of food business operators licensed under Food Safety and Standards Act, 

2006 and subject to the  Food Safety and Standards ( Food Safety Auditing) Regulations, 2018. 

Name and address of auditing agency  

 

Issued on/ renewed on Valid up to Scope 

    

    

 

Note: This certificate must not be altered in any way. Intentional misuse of this certificate will result in cancellation 

without prior intimation. 

 

Signature of Director with stamp 
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Form C  

Declaration  

[See sub-regulation (i) of regulation 12] 

 

 

I__________________________________S/o, D/o ___________________________state that the food safety audit 

of M/s_______________________________________having license number ____________has been audited by 

my auditing agency. In this context, I hereby declare that:  

a) my auditing agency or its personnel/auditor have not provided any training, guidance, Food Safety 

Certification or consultancy to and not carried out internal audits of the  above said food business 

operator or any of its parent or subsidiary for last two years.  

b) my auditing agency or its personnel/auditor does not own or have  financial interest in, manage or 

otherwise control to the above said food business operators or any of its affiliate, parent or subsidiary. 

c) my auditing agency or its personnel/auditor have not been employed by the above said food business 

operator for last two years. 

d) my auditing agencyhas not carried out the food safety audit of the above said food business operator for 

more than three consecutive timesaudit. 

 

 

Signature of authorised signatory /Auditor with stamp 

 

 

 

 

PAWAN AGARWAL, Chief Executive Officer 

[ADVT.-III/4/EXTY/205/18] 
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